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ORIGINAL APPLICATION NO.480 OF 1387

ORDER OF THE TRIBUNAL

In.this applhnﬁmnthe applicant seeks to question
the order No;n.3201;/1/86-Estt.(JS) date; 2-7-1987 passed by
the Deputy Director (Admn.), OfPice of the Director of Census
Operations, Andhra Pradesh, promoting respondents 2 to 7 as
Junior Supervisors superseding tha xppiicank claims of the
applicant.

mm sieww wweaw woo atarned Lounsel for the applicant

and Standing Counsel for the Central Government Mr.N.R.Dev Raj.

Admittedly, the agpplicant has not oraefarred smue ann~-=d

' against the order-sough? to be impugned whereby his juniors
»s were alleged to have been promoted. Rule 23(iv) of the
€CS(CCA) Rulea 1965 provides that a Government servant may
prefer an appeal against an order which denies or varies to
his disadvantage his pay, allouances, pension o? other
conditions nf service as requlated by rulgs or by agreement 3
an ‘appeal against supersession in the matter of promgtion

b fort
uilllfall within the purview of Rules 23(iv) of the CCS(CCA)

Rules. The applicant admittedly has m not preferred any

appeal against ths order dated 2-7-1987. The application is
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therefore pfematurqﬂ and liable to be dismissed. Learned
Capnsel for the applicant rapragents that a considerable

delay is anticipated in disposing .of the p representations

anq appeals by ;ha Department. We dirsct that the applicant
shall-maka répfesentaﬁibn vithin a week from to-day i.e.
25-8-198é and the same shall be.disposed of by the Oepartmeﬁt
within 8 weeks Prom the date of receipt of the representatien.
With these direc#ions, the application is_dismissad. There

will be no order as to costs.
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